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(he one hand, and, on the other, give adequate
safe; uards to engineers and others in the
pursuit of their own vocations in life, [t is only
after all these consultations, discussions and so
on that the Bill was introduced in the House
on 10tl December, 1968. Many important issu<
s were still raised about the scope of the Bill
and how it affected the vide spectrum of con-
structional w< rk in our country, in which
many (ifferent types of professionals and, p
irticularly engineers, are engaged. The Joint
Committee has gone into all hese matters with
great care and del; leration and has made
several amen- mints to reconcile and
harmonise different factors affecting various
interesi;, for which our sincere thanks are du
to its Chairman and members.

1, therefore, commend this Bill as amended
by tl e Joint Committee, for the considerati .n
and unanimous adoption by this a gust House.

The questio was proposed.

RE EXPUN(TION OF
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN; : I thought it would have been
better if somebody else had been in the Chair
and if I had been there I would have been in a
better position to explain it to you.
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SHRI LAL K. ADVANI: You kindly
undertook upon yourself to go through and
examine the records In accordance with the
wishes of the House.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Please sit down.
Certainly, I undertook it myself and it was
the wish of the whole House, all sections
and groups, and they said : "You look into
the record and we will abide by it."

SHRI LAL K. ADVANI : The speech
was subsequently denied.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I am coming to that.
I came this morning at ten o'clock and went
through the proceedings in greater detail, as
the subject was raised. In the talks and
counter-talks many things were not clear..
The position that Mr. Shah and some others
took was that Mr. Khadilkar referred to
Chinaand Mao and Ialso felt somehow
that probably it may be so. I have gone
through the whole record. I have also seen the
rules relating to my powers to expunge.
After looking into the rules and after going
through the records I felt that so far as the
wording of Mr. Khadilkar is concerned there
is nothing which, exercising my discretion,
should be expunged. Now, 1 have directed
the Secretariat to complete the proceedings.
You would look into it and unless  you see
the whole thing, it is  difficult to  come to
any conclusion.  After thai if there is any-
thing, according to rules and procedure you
will be entitled to take up this matter.

SHRI MAHAVIR TYAGI One
submission I want to make. Even if a word
of a Minister is not liked by the House, that
word cannot be expunged unless it is
unparliamentary. Only such words can be
expunged by the Chair which are
unparliamentary. If there are some words
with which Members differ, they cannot be
expunged just because they differ with the
words. You can just bring pressure on the
Government to make the hon. Minister
come forward and withdraw. 1 can
understand that. But it is not for the Chair to
expunge a word only because the House
does fiot agree with the word. Unless the
word is unparliamentary the Chair cannot
expunge it.  If the word
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is still on the record, it is our privilege as the
opposition to censure the Government that it
is a clarification of their policy. So long as
the words are there, we take it for granted
that it is their decided policy to support Mao,
Naxa-lites, etc., unless they come forward
and withdraw that remark.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Let us proceed now.

SHRI MAHAVIR TYAGI: It cannot be
expunged.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I have not expunged anything.

SHRI SUNDAR SINGH BHANDARI
(Rajasthan): After going through the record,
if we feel that certain portions are worth
expunging, we will bring it to your notice.

SHRI MAHAVIR TYAGI: How can that
be?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Subject to the rules of
procedure.

SHRI SUNDAR SINGH BHANDARI : It
is for the House to decide.

THE ARCHITECTS BILL, 1968—
contd.
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